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Note: Value of Bonds / shares { Debentures as per the Iatest market value In Stock
Exchange In respect of listed companies and as per books in the case of non listed
companles should ba given.

* Dependant here Means a person substantially dependent on the income of the
employee,
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Note:

Please sign each page of the declaration.
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Asset declaration form

must be in A4 size white paper with computer typed (single side)

in prescribed format,




